
CENTRAL ADMINISTRATIVE TRIBUNAL 
B1JLORE BENCH 

Second Floor, 
Commercial Complex, 

Indira negar, 
Ban9alore-38. 

Dated: 
2FEiqq4 

PPLICFTION NO(s) 615 of 1993.  

PPL ICPiNTS:L.$.$heshachala 	F ESPIJNBENTS:Secretary,Deptt.of Posts, 
New Delhi and Others. 

TO. 

Sri.Kfl(antharaja,Advocate,No.4,II Floor, 
Kurubarasangha Buildirig,First Main Road, 
Gandhinagar, Bangalore-9. 

Sri.M.S.Padrnarajajah,Central Govt.Stng.Gounsel, 
High Court Bldg,Bangalore—l. 

Assistant Post Master General.(Staff), 
Karnataka Circle,Bangalore—i. 

SUBJECT:- Forwardinn of copies of the Ordeis passed by 
the Central Adminitraive Tribunal,Bangalore. 

-xxx- 

Please find enclosed here'ith a copy of the 

ORDER/STAY ORDER/INTER Iii ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 18-02-1994. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANGALOIE BENCH. 

ORIGINAL APPLICATION NO. 615/93 

FRIDAY, THE 18TH DÀY OF FEBRUARY, 1994 

SHRI JUSTICE P.K. SHYAMSUNDAR 

Si-mi T.V. .RAMANAN 

Shri L.S. Sheshachala, 
S/o Sri L. Shivaramu, 
Aged about 25 years, 
Residing at Lokikera, 
Davangere Taluk. 
Chitradurga District. 

....VICE CHAIRMAN 

MEMBER (A) 

000 Applicant 

By Advocate Shri K. Kantharaja ) 

Vs. 

Government of India by its Secretary, 
Department of Posts, 
Dak Tar Ehawan, 
New Delhi. 

Superintendent of Post Offices, 
Chitradurga District, 
Chitraclukga. 

Assistant Sperinterident of 
Post Offices, 
Davangere, 1 Sub- Division, 
Chitradurga District. 

Sri Vamana Rao, 
Mail Overseer, 
Davangere Head Post Office, 
Chitradurga District. 	 ... Respondents 

(By Advocate Shri M.S. Padrnarajaiah, 
Sr. Standing Counse: for Cntra1 Govt.) 

ORDE I. 

Shri T.V. Ramanan, Member (A): 

Heard. 

Application is restored. 

Admitte. 

. . . . 2/-. 



.s.  

Case tken up fr hearing. 

II 

 

We ha heard'te learned counsel for the 

II  applicant and the learnedstanding counsel in this case. 

The applicant dis arge'3 Ohe functions of the Branch 

Post Master at. Lo :ikere, aangere Talu, Chitradurga 

II  District uoon the supera4uation of his father who was 

wor)Ung as Branch Post Mt?r (BPM for short) at that 

place. This arraigement 'as purely aThoc and as a 

II 	temporary measure until igular section was made for 

appointment to tb? p o s t (df Branch Post. Master in accor-

dance with the rv Les. 0e Department ivite names from 

the Employrrent E: hange nd the Emoloyment Exchange 

submitted a pane) of 5 nines. Thereafter, the authority 

concerned as]ed 11 the fiNe persons to come up with 

II 	verlous document and otber information. Only thrE?e out 

of five persons ponsoreIft by the 7moloyment Exchange 

respondec9 and ou of then, the Departrrnt selected th 

best suited :Pers fl as tFA? Eranc!-i Post Master, LokUcere. 

II 	 The ap iicant'Rs cJaim that he had been a'podnted 

as BPM on a reciu.ar  bas:4fs has no basis whatsoever. In 

the first placej he was jndt one of the candidates spon- 

sored by. the EmDioyment 'Exchange 	He was, therefore, 

rightly not con dered Oor the post. In fact, we are 

unable to ascer in froO the counsel for the respondents 

whether at all 	e applIcant had been registere in the 

Employment Exch 



S 
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The fact that the applicant had given a 

Fidelity Guarantee Bond would not make any difference 

in so far as the applicant's status as a temporary, 

stop-gap Branch Post Master is concerned. 

Since the Departrrent have followed the rules 

and made the selection against the vacancy caused by 

the superannuation of the applicant's father as BPM 

at Lokikere, we have no reason whatsoever to interfere 

with that selection. The applicant has no case whatso-

ever for being appointed as BPM. 

Accordingly, we find no substance in this 

application and we dismiss it accordingly witIp no order 

as to costs. 

T.V. Ramanan 
Member (A) 

- 
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P.1K. 5hyanisundar.)) 
Vice Chairman / 
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U8JECT;— Foruardinci of copies of the OrdeLs passed by 
the Central Rdminitra-€ive Tribunel,B'angalore. 

- 	 —xxx— 	 - 	 - 

- 	 -Please find enclosed hereujth a copy of the- 
ORDER! 	9R 7TE 	DER/ Passed by this Tribunal 
in the above mentioned application(s) on 13__( _f 
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, DEPUTY REGISTRR_!!/ 
JUDICIAL BRNCHES• 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No .... .._.J4S of 199 3 
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Date 	 Office Notes 	 Orders of Tribunal 

PKS(VC)/TVR(19A) 

13,1.94. 

Called more than once. Appli-

cant and his counsel are absent. They 

were absent on previOu8 occasions also. 

Dismissed for non prosecution. 
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